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at/

2.4.20 Shrl  A,.  K.  Upadhyaya.  counsel

for  the  petitioner  seeks  permission  to
withdraw  this  civil  revision  saying  that
the  petitioner  has  already  filed  writ

petition  No.4/2004.     It  has  colrie  up

today  for  admission.    In  view  of  the

afore.aid.  civil  revision  is  dismissed
as  withdrawn.

(R. £#a,
Chief  Justice
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8.3.200

19.3.200

at/ 1.8.2004

As  requested  by  Shri  A.  K.  USadhyaya.

learned  Counsel  for  the  petitioners,  put
up  tliis  matt.er  on  19.3.2004  for  admission

(   Fl.   K.Chief  Justice

Snri  A.  K.  Upadhyaya  says  that  he

would  also  like  to  file  a writ  petition
under  Art.icle  22Z  of  the  Constitution

challenging  the  ifr\pugned  order,  as  the

Civil  Revision  may  .not  be  maintainable.

Put  up  on  31.3.2004  for  admission.
along  ull*   icct   u+VwiIT`'(dyR.Q:  8£,

Chief .ustice

It is submitted   that the petitioners have filed a

vyrit  petition  in  this  Court  challenging  the  impugned
Order.  In  view  of this,  put  up  this  matter  along with
the   _writ---pe-tit-iL6fr --b-6-fo-ie    the    Division    Bench    on

2.4.2004.

(RKPe)
Chief Justice
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